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1 LOK SABHA DEBATES 2

LOK SABHA

September 2, 1974/Bhadra
11, 1896 (Saka)

Monday,

The Lok Sabha met at
the Clock.

Eleven of

[MR. SpEAKER in the Chair]
RE. ADJOURNMENT MOTION

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given
notice of an Adjournment Motion.
There are 300 starvation deaths in
Assam alone. And all over the coun-
try there are numerous starvation
deaths. Now, I am told, Intelligence
Wing of the Food Ministry has envi-
saged that by November-December
there will be food riots all over the
country and they feel that there will
be a requirement of import of 18
million tonnes of foodgrains. This is
a fit case for an Adjournment Motion.
There have been various cases of
starvation deaths throughout the coun-

try especially in Bankura, Purulia
ete. In Orissa, Madhya Pradesh,
Assam, and in other places there

have been various cases of starvation
deaths. The House must discuss this
matter. I want your guidance on this
matter, Sir.

MR. SPEAKER: The House
already discusseq it twice.

SHRI S. M. BANERJEE (Kanpur):
The Minister must make a statement.
There have been numerous reports
in this regard.

SHRI JYOTIRMOY BOSU: 300 died
of starvation in Assam. Please see
the Times of India news item in the
second page. Would you Kkindly allow
my adjournment motion? (Interrup-
tions)

has

MR, SPEAKER: There is no ques-
tion of taking up the adjournment
motion. This has been discussed al-
ready on two occasions.

SHRI JYOTIRMOY BOSU: Sir,
you will agree that this news came
out only yesterday. And this is a
matter which happened very recently
and when a paper like the Times of
India, a leading daily of the country,
has focussed the attention on this
starvation death in Assam, it is a
serious matter.

SHRI K. S. CHAVDA (Patna):
There is a shortage of foodgrains in

my part of the country. (Interrup-
tions)
SHRI JYOTIRMOY BOSU: Is it

or is it not a fact that the Food In-
telligence Wing has warned the Gov-
ernment that eighteen miilion tonnes
of foodgrains must be imported for
just survival. We want this to be
replied to by Government honestly
and truthfully. We are distressed to

see this news. (Interruptions)

MR. SPEAKER: Will all of you
kindly sit down?

SHRI JYOTIRMOY BOSU: Sir,

this is a news item in the Times of
India with which, I am sure, you are
also concerned about.

=it 7y famy (Ftar): 38 & ardaro
g1 wget argay & ag SrAAT Agar 3
fraar 377 % Tg3 o7 e ER
fage At atr @ E, 400 IF
g 9 ov g ==t sTE & 7

A T A8 & 6 oag o oArEEe
¥ gr< 7 arfaarae: 91z #1 31A AT oY
AT T ¥ Ty a7 fF 7 foe v dap gt
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[ =y fowa)

FTH &7 HT OEET A TRPT FFIT
fecdY efive qrga 7 WY I €T dIeH
g9y wWaadaq &y § A ag 3T
wgapimaat 2 5 i ® W g
st @2 w9 T Raar
AT IIPT FETAAT TH AT BA FT
SrETAT 728t au Dfax AT 27 =
BT ET O 47F BT F1 A T )

49 FF TAAT ) ¥RAT 3 )

SHRI JPOTIRMOY BOSU: I hope
you would have seen the observa-
tions of the hon Deputy Speaker. I
have given a notice under Rule 388,
That motion is before the House. The
second privilege motion is also to be
taken up for a discussion. So, I
would like to know your observa-
tions on the motion under Rule 244,
sub. (i) under Rule 388.

st wy forsd : AT AT T AACT AT
BRHT T T

MR. SPEAKER: All right. Please
sit down. All of you have said what
you wanted to say. Now, Mr. Munsi.

SHRI PRIYA RANJAN DAS
MUNSI .Caicutia—South): Sir, I would
like to submut that in this hour of
crisis, particularly in this economic
situation, yesterday in Delhi the
Communist Party workers and the
Congress volunicers had gone on a
de-hoarding drive,

MR, SPEAKER: That is another
matter,
SITRI PRIYA RANJAN DAS

MUNSI. So many hundred tonnes of
foodgrains and rement were dehoard-
ed. The police tid not arresi a single
hoarder. The volunteers who were
involved in thiz alone were disturb-
ed by the police. (Interruptions),

.
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MR. SPEAKER: I am on the first
one raised by Shri Bosu which haa
not yet been disposed of

SHRI S. M. BANERJEE: 8ir, I
want 10 make a submission. (Inier-
ruptions)

SHRI PRABODH CHANDRA
(Gurdaspur); Sir, everyday the hon.
Members go on gpeaking without the
permission of the Chair. I have given
a privilege motion against the hon.
Member who 15 obstinate and who
wants to take away the time of the
House every day. I won't name him.,
Everyday the hon. Member is taking
the time of the House. This matter
should be referred to the Privileges
Committee,

MR. SPEAKER:
sit down.

You will please

SHRI S. M. BANERJEE: Sir, I
want to make my submission in half
a miute. This is the last week of the
My friend, Shri Bosu moved
an adjournment motion. This has
arisen out of the starvation deaths
Please allow

session.

that have taken flace.
ihe Mimister to mauke his statement

here and now cither today or to-
morrow. My second point is this
The hon, External Affairs Minister

should also make hjs statement about
the base in Diepo Garcia island. The
US. is guing ahead with this.

MR SPEAKER: You are now add-
ing one more i1tem to the ones that
have ulready come up before the

House.

SHRI S. M. BANERJEE: But there
18 no discussion. Let the Foreign
Minister make a statcment.
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‘RE. QUESTION OF PRIVILGEE

SHRI P. G. MAVALANKAR (Ah-
medabad): Sir, I have written to
you, Last week we had a discussion
on the question of having a full Par-
liamentary probe on the alleged 21
signatures. On Saturday you said
you would not be’ admitting any mo-
tion but on Monday you will be....

st wwe wave fag (¥9T) @ A
orqTg &7 goy ¥ A dem o ¥
mAaR Sfafer 937 ¥ ayed oF B
ey g ey ¥ AfEA R avas Y g
fEamqatAignAMI T 2e Ay @
aeft g o fvr {7 F A AT AA G
oA IERTA R 2T E ) i A}
azar w19 e w0 ¥ wmy 3s90 faar
arar AT ) 327 A TV AT A g
2 ... (swmara) o
MR. SPEAKER: May I tell you,

Mr. Bosu when we extended the time
that was under certain compulsions

because we were much behingd the
schedule of the official business. We

decidedq we woulg sit for another
three days.
SHRI MADHU LIMAYE (Banka):

They have brought the new Consti-
tution Amendment Bill

MR. SPEAKER: WNow. yiu
introduced many other things alonz
with this. Ag [or this adjournment
motion we have discussed it. It js a
continuous matter. All that I can
ask is if there iz any latest informa-
tion, they should bring it before the
House before it adjourns.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour); I have quoted from
the Times of Indiu of yesterday about
starvation deaths in the Assum Town.

MR. SPEAKER: Please sit down, [
have given my ruling.

have

SHRI JYOTIRMOY BOSU: Did you
direct the Government to make a
statementy

1896 (SAKA) Re. Qn. of Priv. 6

MR. SPEAKER: I have asked them.

SHRI JYOTIRMOY BOSU: B8ir,
kindly ask the Government o make a
statement.

MR. SPEAKER: 1 have
Please sit down.

SHRI P. G. MAVALANKAR: Sir,
last week you were kind enough to
observe—I quote:

told them.

“We will continue this debate on
some other day. In the meanwhile,
I will try to find out what should
be the procedure. Personally, I feel
it is a very important subject over
which we must apply our mind and
settle down certain procedures. Now
the rule is that when one member
makes an allegation against another
member, he shoulg give notice to

the other member. If some people
go to the extent of getting even
forged or fictitious signatures, we

have 1o go into the matter thorou-
ghly. We should not only consider
the present case in its proper pers-
peclive and consider what action
should be taken about it, but also,
if such cases occur and the Minister
is in possesion of certain facts, whe-
ther it i& not necessary that he
should either ask for information
from the member or at least convey
to the Speaker that some members
are involved like this and ask for his
directions. These are the various
issucs over which we can have some
views. I cannot give any off hand
ruling at present. We will take up
this subject again some other day.
We will consider by that time what
procedure should be adopted.”

This was your observation. Now, my
submission is this. On Saturday also.
we had further discussion on this
point. We had discussion on  the
privilepe motion raiseq by my friends.
Mr. Bosu, Mr., Madhu Limaye &nd
others, namely, against the Prime
Minister and also on the withdrawal
of motions by some Members for a
Parliamentary probe, #ou said on that
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[Shri P, G. Mavalankar]

day that we should leave Saturday to
regular business and that we will take
up all these motions on Monday. Mon-
day has arrived. Therefore, we have
come before you with a request for a
discussion. We want that the name of
Parliament and of the Members of
thjs House should be cleared not
through any Governmental agency,
but, we want a through and complete
probe by a Parliamentary Com-
mittee. It is ‘'only Parliament
which can say  whether Mem-
bers were responsibe or not. I
would like you not only to appoint a
day for discussion but, I would also
like you to proceed forthwith with
the appointment of a Committee under
your guidance and under your Chair-
manship, which would go into the
whole question. We should not leave
this matter in the hands of the Prime
Minister or this Government, because
this is not a matter to be done by a
majority. This has to be done by the
entire House. This is my submission.

(Interruptions.)

st 7 fomd : F um s fooig
Zr AFIAS T FIC AEATE | fAT3AT F
qITT OF AIE 4ZT T WA FH
2% o) afa {2 el A ey 508
ﬁﬂm 431 fzar | 9417 #47 F fawis an
guii 7 EFaifasre ar, oz ) grage
w1 ogE fzar g oA 39F SI%
I T ATFTAI T HART ZHRT TA-
gy &\ ZFAT 9 A7 CF AT TS F
21 AT ¥ FEATHI T A ATIZA uF
frarnarzad & fim 7 Fz1 5 g
EEITAT STAT § | TF T GF 939 F 1A
T AT | g ALA e, T a7 fw wR
gegraT 21 oRfaT migT 95 agi 17 A5y
oIAT AT FLE I T A 93 @Y 2
w37 T gzeai q geana< e sar g
g5 AT W T AT 4 4TAT FF 9
T ZAF FI7H I90% 473 3797 ZAT 2
aEY greg ® 107 a3l &1 BrEAr aar

TIVT R AT Y Agey fadia F oIF
F T TE AT AT q2Z IF A5F ﬁcr
err Q T 439 Fr Afvmr ¥ oy weaT
H3F 2 AT AR IFATE AT AT g AT
SARi TAER wrETfaar g W nr' TR
qgT 2§ FaEE gran £ 1 wg oF
afsar 7rg ag 57 79 {2y w7 arga
I oo fag wgr A a9y 28 @@ ar
Fg7 & g8 S5 AYATUrE U AN
QAT F g1 A T WA TG ST
W3E 77 AR gF § 3703 aaiig
T AT A TFT 2 '»'Frn' A H 390 Aia
T THFT GAAT TA AR A FHIT T
g Fxar arfgooaz fIT Fi &1 oy
S FTAT FIEY E, T4n FIAT UG 3
qY 77 S wRAT AT TAFT FGAT
fa<rdy =1 F1 gZrar =fER, &ima
FT, AZFT  OF  F—-u1Q  Tf3T
T gatag ®Y syr ¥ fa oAt
HAY FIR 9135 G 9 F 7T fa Qg
T ST FALRA IR 7T FAST FT UT
A AR 0 TAF A% ¥ A adg 1w
21 T gwe wg il iz
fadir qur A1 foerws, 3T Gaar 797
TH AT T TATF % A ¥ Hwa
#re gear fqma 3

az w3 417 98¢ 2 % 9297 &0
grd1a g g A & faars o
a2 7 <2 § ¥Ag 714 A4 A7 57 a3
F f9a7s & /IO H FIAT SiTiT TR
Fr AR A? 99 aafaa ¥ fgary fraas
T AT E TTR AT T FHRIE ‘a;ﬁ
[rfET A o ggF S 5 qvi )

GO g3 g TaT v AT H f?a:ﬁ

g5 UF T@AT g THFT AT TL-Z1AL
T 9ar F«Iﬂréu
34 ¥ a7 ¥ arfangz & 9fg #13qe

Fy rFAar % I FH FT AT YT JIET
Ao adr § s1RaT 91347 £
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SHRI PILOO MODY (Godhra): 1
awant to declare on behalf of all of us
here 1n the Opposition at any rate
that we have no confidence in the CBI
inquiry at all It hag been our ex-
penience over the last few years that
the CBI 15 an instrument that the
Government has invented i order to
falsify evidence and whitewash 1fs
musdeeds and therefore to say thal a
B!l ingquiry is gong on as if that
would pacify either us or the country
18 the height of absurdity As a matier
of fact not only have {forgeries been
taking place, but there has been per-
jury also and my information now 18
that they are trying actually to replace
the original letter in toto, With these
fears, for us to be satisfied by the
Government announcing that there is

going to be a CBI inquiry ;4 utter non-
sense

SHRI MADHU LIMAYE Seize all

the documents 7 Fozig FA AT

TATEIF AT

SHRI JYOTIRMOY BOSU. 1 gave
notice of a motion under rule 388 be-
cause today in the List of Business
there 1s a privilege motion pending
Under rule 224(1), you cannot take up
more than one privilege motion on the

same day Therefore 1 had ragquested
under rule 388 that this particular rule
be suspended to take up the privilege
motion which was discussed already
on Saturday You had made an ob-
servation, as I see from the debate-

‘*Mr Speaker We will fiake all
these motions and everything on
Monday because we decided that
today we will take only "

MR SPEAKER You did not agree
1o 1t Do not take half of it

SHRI JYOTIRMOY BOSU' The
hon. Deputy-Speaker made a very
valuable contribution in this House
varticularly when he sald that this

Re. Qn, of Priv. 10
matter cannot be entrusted to an
outside agency. Now fresh informa-
tion has come to us that all the 7
firms 1n Pondicherry are perhaps non-
existent That 1s a mew thing which

has come {o our notice that these firms
are non-existent

Yesterday I think the Prime Minis-
ter at a public meeting i1n Ambala
had chosen to vihify the Opposition
saymng that they have found out
four corrupt persons in this coun=-
try, herself, her son, Shri Laht N.
Mishra and Shri Bans1 Lal For our
utterances 1n this  House, she often
take, the oppoitumty of vilifying us
outside If she and her parly step
out of officc and institute an all-party
parhamentary piobe and 1if these
charges of corruption are proved to
be false, I shall resgn my seat Let
a probe be instituted and then we
shall find out

This forged signatuile 1ssue 1s a
very serious matter, that we are being
dubbed as frauds in the eyc of the
people DNr Deputy-Speaker has clear-
Iv  stated 1it, the entire country
15 talking about 1t the press 1s talk-
ing about it and yet the thick-.kipp-
ed Prime Minister considers that
there 1¢ no corruption in the country.
It 1s a serious matter and we should
ke you to constitute a parhamen-
tary committee to piobe into the
alleged fraud commtted by the
Congressmen under the direction of
a Minister under the very nose of
the Prime Minister of this country.

SHRI N K SANGHI (Jalore} I
am rising on a point of order He
« making wild allegations agamnst
the leader of our party on the floor of
this House He has to give a motion
and then only he can say those
things How far 15 1t permissible?

SHRI S M BANERJEE (Kan-
pur) In this particular case
21 M Ps—they arge my brothers and
wisters—ire  nyphied Sarvashri
Shyamnandan Mishra, Madha
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[Shri 5. M. Banerjee]
Limaye, Mavalankar, Sezhiyan, Danda-
vate and others have tabled this mo-
tion which is non-controversial. The
motion does not say anything about
the Prime Minister or the Minister of
Parliamentary Affairs. It reads:
“That this House resolves to
constitute a Committee of the
House consisting of 15 Members to
be nominated by the Speaker to
undertake an enquiry to identify
the persons, circumstances and fac-
tors that have tended to lower the
dignity of the House as a whole as
a resuit of the alleged association
of the names of some Members of
the House with the letier of re-
commendation for the grant of li-
cence to the parties referred to in
the reply to starred question No.
730 in the Ra)ya Sabha on the 27th
August, 1974
This is actually to save those Mem-
bers from the embarrassing position.
The country 1s not going to beheve
whether they signed 1t or not signed;
they have to be exonerated by a
Committee of this House, whatever
the CBI may or may not do If there
is anything politically done, the per-
sons concerned will have to be ex-
onerated by those who arc¢ in politics,
namely, a Committee of Members of
this House presided over hy a
Chairman who belongs to the Onpo-
sition. My sccond puint 15 this  If
Members want fo write something,
some letter for any emplovee 1t s
termed as political pressure But it
seems thev can safely write for per-
mits and quotas; there is no gnestion
of pressure 1n this! 1 wnould request
you to accept this motion which you
have alrcady admutted, because it
says here: the Speaker has admitted
the following motion under rule 189,
It can also serve the purpose of
exonerating those Members whose
names had been brought 1n for a CBI
enquiry. They say the CBI has al-
ready done it. It secms proper that
you should allow a discussion on this
ﬂMm which is the least controver-
]
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ot wwr ww fog :  werwr
wErew, T srwear w1 wer & Fraw
352 (2)¥ ogw | Wl wEew Y
wy frerd Wi sifmig g & s el
ot fs weT & Aar ot § Wi st R
& 37 ¥ IR ¥ ag gy B iy R
feft s & =T <@ go oY
e i Wl g e W s
X T W werrAgter ard § o
5 A ¥ et it wew Hwmw &
T FOALNTEARA L | TF TEA WK
geem 91 ¥ foyp wrfer & faee o
g o weR ¥ vy & ag ot wEAT
argar g 5o 20 sy gemdt W
WIRAT § 9 @R 7 OUTT X A9 Ay
famr @ #T9R zw & @Er 7o
wraw Rt @, 397 7 Y Azen & fem
§ R AR femrum g a7 ard gy
arfeq 1+ azr AF oF @ v ¥ 3nc
fre @ ;e e o
& win At wweAr g B fo wen
FARNFE AR IS w3
¥ AT LN R, TV AT ST ATAAT
FEEEY SAAT FT | TG T T ¥
fg ¥ o7 A9y e 2 aw 39 92
frmm gr afem . =@ g
97 ¥ |7 € wfAw WA

SHRI A. K. M. ISHAQUE (Basir-
hat): In the conduct of business of
the House, timr ha< been made the
essence of every thing and we pay
attention to time so as to gecommo-
date every subject in the House. You
Sir, prepare an Order and the busi-
ness of the House 13 conducted ac-
cording to that order. But in this
House we have been seeing that
everyone is indulging in repetitions.
The motion was there and it is even
now before the House. Whether one
particular adjournment motion ghould
be admitted or not..(Interruptions)
That issue hag been discussed,
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-BHRI K. S. CHAVDA (Patan):
Mr, Bosu, said, there are starvation
deaths in Assam and you were kind
enough to say that the Minister will
make 8 statement. There is acute
shortage of foodgrains, pulses, edible
oils and other essentia] articles in
Gujarat and the State is facing fa-
mine. The Minister should make a
statement about that also.

MR. SPEAKER: So far as floods
and starvation deaths are concerned,
this was already coming through the
questions and we also had a dis-
cussion. If there is any latest infor-
mation, I have already said that I
will be asking tk> minister to come
with some statement before the end
of the session,

As for the other matter, when it
came, in a very brief time we tried
to deal with it, I am very happy
that the members of the opposition
are s0 much concerned about the wel-
fare and privileges of 21 members of
the ruling party. It means that
there is a lot of fraternity developing
between both sides.

Secondiy, [ said that this is a
matter about which I am not pre-
pared Lo give an offhand ruling it
concerns hon. members. 1 will con-
sider it over and evolve some proce-
dures, But before that could be done.
there is already a privilege motion
against the Prime Minister. Some of
the members who sent their motions
have withdrawn their motions. They
have every right to withdrow them.
Only when the House is seized of it
by a regular motion and a discssion
is allowed, we have to seek the plea-
sure of the House for withdrawing
it. But when the members came
with ftheir personal explanation,
there was no regular motion. 1 fail
to understand why the name of the
Prime Minister should be dragged
into it and given so much publicity.
Don't give a wrong picture to the
country at any time. All your ob-
servationg are not confined to this
House. They go outside also. If

those Members who gave this notice
come to the Speaker and say that
they are being pressurized or coerc-
ed,—and they are the only right per-
sons who can do that,—that is a
different matter. They have a right
to consult each other, they have a
right to have a second thoughts, they
have a right to reconsider and with-
draw what they have given. Why go
out of the way and have far-fetched
conclusions that so and so did it be-
cause so and so pressurized or coerc-
ed them? I fail to understand this.
On the very first day we said that
we will not consider it as on party
lines. 1 said that we will try to
evolve a procedure. But, before that,
you enter into the question of privi-
lege, you enter into a long debate
and you make so many observations,
There should be some sort of code
for it. 1 do not understand all this
fuss about it. There is no question
of privilege involved in it.

SHRI JYOTIRMOY BOSU: You
have not taken notice of what the

Deputy-Speaker has said on the floor
of the House,

MR. SPEAKER: What the Deputy-
Speaker said was about a different
matter. He did not support this. He
did not give any finding on the privi-
lege motion.

SHRI P. G. MAVALANKAR: He
referred the matter to you.

st siwC aaw fog 0 {97 @

wE =T ¥ fer a6 ¥ waE
T WA AT AR oY qwew @
FErEmm g ¥ wemv. @ En ¥
oUEY  wAT AT F——ITeET W
A AT W R froaw aw w?
g7 ¥ A il weer &Y oAy o
Folr A s A s mam ¥
A i fraA st R
# avear g fF ot wewr 361 &7 gwA
F3 37 FY v Foprd & 7 g anfee—
FIN FLET T 99T B d 1
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MR. SPEAKFR: Kindly sit down.
I think thig is over. As far as the
other matter is concerned....

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, I am rising on a
point of order.

st siev o fag : weaw
W: "’Eﬁfﬁ"mmm‘i’t
ar  =fer Hifsg

SHRI SHYAMNANDAN MISHRA:
On the previous working day I had
made & complaint of breach of privi-
lege and contempt of the House
against both the hon. Prime Minis-
ter and the hon. Minister of Parlia-
mentary Affairs. So far as your
observations today are concerned, I
must say in all humility that you
have not been fair to the com-
plaint...... (Interruptions)

SHRI A. K. M. ISHAQUE: This is
a clear reflection upon the Chair. ..
.(Interruptions)

SHR] SHYAMNANDAN MISHRA:
If T could understand your observa-
‘tions, they amounted to maligning
those Members who had made a
complaint of the breach of privilege
and contempt against the Prime
Minister and the Minister of Parlia-
mentary Affairs. This will be ad-
vertised to the whole world as if we
are after the blood of the Prime
Minister or after him....

MR. SPEAKER: You cannot make
any comments on my ruling.

SHRI SHYAMNANDAN MISHRA:
‘We have been maligned. 1 say that
you have not been fair to us bhecause
something that fell from your lips
today would amount to a censure of
what we did on that day. We did
it as a matter of duty. We do not
think that attracted any such harsh
-observationg as you have been pleas-
<d to make.

On that day, we did not base our
complaint of the breach of privilege
only on the withdrawal by the

SEPTEMBER 2, 1974
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hon'ble Members of that party of their
motions which they had given to you.
My motion of breach of privilege was
pending against the hon’ble Commerce
Minister. Then. there were other
motions tabled by other hon'ble Mem-
bers from the Opposition. They were

also pending with you. You had,
in fact, shown your inclination
that you would like te go into

depth so far as that maiter was con-
cerned. So, the House was fully seiz-
ed of it. In this meantime, certain
steps were taken by the hon'ble
Mimster of Parliamentary affairs and
hy the hon'hle Prime Alinister which
were reported in the press and which
amounted to coercion and pressuri-
sation. Therefore, we were quite in
order in bringing a motion of breach

of privilege. With all respect, we
dig net deserve the kind of harsh
observations that you huve made.

sit Ay fomd @ woma wEEw,
A7 AT FT 99T 2|

waw wgaa 2 R At o ?

st aq femd ;a7 8 woRey
et & g fran g i @few A=
2 § BT 97 39 N1 7 =gfFmT s
Fvoy o} frar & 9 28 @ g7 F o A7
WX §F A37 & A7 & WX 31 qTE|
q gl TEARrAE AT g Aqy
gAA ¥ w37 4% "1ar weny
A AT E A AZUF FATATA AT & |
e w9 sfemA srefmw IR
fregr, @ oF gErT ST B,
T 3R & far07 79 ¥197 $7A § WX
HIAT TETE AT9H 47 # A 77 W40 A07
) o ymm A MIETE IR A AR
firar # f srgq fafaezs Fywsia FarT
&t EE Az araw faar @, faexy fear
¢ | zafae sxa fafr=s & faas
famarfawTT %1 AT T X

MR, SPEAKER: I strictly hold to
this view that Members are the mas-
ters of their own free will as to how
they make up their nwn mind on
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certain matters. Only the Members
thems@®ves can come here and say
that thely are under pressure. You
come and say, ‘A’ did it or ‘B’ did it
or 'C’ did it or the Prime Mimster
dig it. You bring the Prime Minster
into the plcture. This is going too
far It s a far-fetched thing, telling
the people that, perhaps, something
is going on, fhe Members are not the
agents of their own frcde will, they
are doing this way or that way
Where I do not agree. Unless they
themselves come and say in this
House that they are being prssuris-
ed. I will not take note of that
Only the Members themselves can
come here and say in this House

that they ar¢i under pressure In
that case. I will take strict notice of
it I invite those Members Are
they being pressurised”

SHRI JYOTIRMOY BOSU Did
you read the newspapers, National
Harold and Hindustan Times (In-

terruptions).

MR SPEAKER The press people
have their own rights to comment

Her«, we are expressing our OWn
views The other duy in this House
when that question arise, I said, “1
do not want to give an off-hand
ruhng I will conslder 1t "

Now, before we conswder something.
another motion comes that a Com-
mittee he appointeg You say, No,
an opposition Member to be the
Chairmun of the Committee and the
other people say No' and so and so
should be the Chairman' That 1s the
atmospherec 1 think there 1s a lot of
change in that background and atmos-
phere and I will have to reconsider 1t,
Even before coming here even during
the last week so many things came
and he gave 1t much earhler If 1
were 1o take this nbjection now, that
somebody says we will have a com-
mittee appointed by the Speaker and
somebody comes and says ‘Opposition
Member should be the Chairman of
the Committee’, is 1t not a contempt
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of the Speaker when all this is before
the House” Every Member has got a
right to express his own views. They
express their own views and you ex-
press your own wiews I really fail
to understand why all 1his confusion

SHRI JYOTIRMOY BOSU: Did
you not read thq National Herold and
the Hindustan Times”

MR SPFEAKER ¢ 1 have my own
views

Interruptions

I hear you with the utmost respect
because you come prepared and you
should also hear me because some-
times I may differ with you Many
times [ agre> with the Opposition
Here I have given my views about 1t

SHRI SHYAMNANDAN MISHRA:
1 have drawn your attention to a
motion which has Been signed by the
represeniatives of many political
parties to which the hon’ble Member
Mr S M Banerjee also drew your
attention earher

WO AR : OF A ars
1@ A oAgA My A g, ga w
R ¥ farazam fr fr i a
1 w5 7 9l B #% om
AT A A IACTTWMATE ) 5 7T
9 21 A an feam ¢oae
WA A FTOF H @A E

1 have not commutted Take it fn
a very good spitft It 15 a question
of the whole House.

T TR wAT fATAE, I AT
arts f7av, 3T aqr A1, fraq 8
§ Az fearf, fewa won A fear sawt
eifsq |

Take 1t as a question purely of the

Members. From that objective point
we will consider it,
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SHRI JYOTIRMOY BOSU: My
submission is that the National Herold
which is a paficr controlled by the
Prime Minster and the Hindustan
Times gave out elaborately how the
M.Ps of the Congress Party were pres-
surised by the Prime Mimster. That
iz what has creatcd all this trouble.

MR. SPEAKER: Now, there js no
question of privilege,

Prof. Madhu Dandavate.

1149 hrs,

QUESTION OF PRIVILEGE—Contd

FATLURE oF GOVERNMENT TO LAY BEFORE

TEE HOUSE MEMORANDUM OF ACTION

TAKEN ON SuUGAR INDUSTRY INQUIRY
CommissioN REPORT—Contd

MADHU DANDAVATE
Buiore the hon Minister
I would like to
the

PROF.
(Rajapur):
makes a setatement,
summaricg wilhiy two minules
points involved.

On 27th Aupust when I sought your
permission to 1aise the privilege
1ssuc agammst Shri C  Subramamam,
Minicter of Agticulture, 1 had pomted
out to you and to the House that on
15th May, 1873. the Bhargava Com-
mussion had alteady submutted its re-
port on nationalisation and on 27th
February, 1974 the final report was
submitted and vou ponted oul  that
that date <houid be conwudeted the
date of submission of the final report

2 According to Section 3(iv) of the
Commuission: of Inquiry Act, 1952
there 1, a mandatory provision which
makes 1t oblhigalory on the Govern-
ment to lay on the Table of the
House within s;x months of the sub-
mission of the report, not merely the
report that has been submiticd but
also a memorandum of action taken
on the report

3. On 26th August 1974, the Mims-
ter for Agriculture Jlaid on the Table

of the House all the| reports that were
submitted by the Bhargava Commis-
sion, Along with that they also sub-
mitted a memorandum which they
described as a memorandum of action
taken on the report. My contention
wag that this memorandum of action
was not a memorandum of action but
it is a memorandum of inaction.

On page 3 of he memorandum
which they described as memorandum
of action, it is stated: —

“In view of the sizeable financial
outlay and complex admimstrative
1seues 1nvolved, Government would
need some more time to examine
the matter 1n detail and arrive at
a decision”

Not only they have not taken any
deasion, but they have sought your
ptimission to have more time even to
examine the report When I raised
the issuc last time, you were kind
envugh to make a very sigmficant
observation which had appeared 1n
the Lok Sabha proceedings of 27
August, 1474 When T said that this
was not a memorandum of action I1n
term, of scetion 3(4) of the Act, you
said

“In my opimon also, this 1v not
a memorandum ™

These were the observations that you
made on the last vecasion  Therdfre,
my submission 1s that, as teguned by
the provisions of the Act, the memo-
randum of action has not bren sub-
mitted On the contrary, thgy have
pleaded their 1naction, they have
pleaded for moure timg, they have said
that they need moie time to examine
the report and take a decision.

Normally if there is a lapse on the
part of the Government on some other
matter, ithere 13 no economic conse-
quence. But when there 1s a serous
lapse on such problems, when there
15 indecision on thel part of the Gov-
ernment, there 1s economic conse-
qguence. Recommendations have been
made by the Bhargava Comiui?n;
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some have recommended creation of
a Sugar Authority; some have de-
manded outright nationalisation. I
just now do not want to go into the
ments of the case of nationalisation
The only procedural point is that 1if
no decision 1s taken for one full year
on nationalication and on the cntire
report for six months, in that case,
actually the issue remains in suspend-
ed animation, and ag a result of that,
because the entrepreneurs and the
sugar magnates know that the recom-
mendation for nationalisation has
already becn made, they do not feel
any stake in the industry on The one
band and at the same iime because
the industry is not nationaflifed, also
whatever gaing could be accruéd under
nationalisation are not available. A<
a result, the productivity of the sygar
industry suffers This 1s the economic
consequence of the lapse commutied
by the Gavernment [t is a serious
contempt of the House and, thereforel
a breach of privilege I seek your
permission to raise this question of
privilege against the Minister of Agri-
culture.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURK
(SHRI C SUBRAMANIAM): Two
points anise out of this One ig with
reference to thd content of the memo-
randum Certainly the memorandum
can give only facts and not fiction
Therefore, whatever action has been
taken or has not bgen taken has been
stated 1n the memorandym and, there-
fore, 1s factually correct,

Then, with regard to the charge that
we¢ should have been more cxpeditious
in examining the report, that Govern-
ment should have functioned in a
more expeditroug manner, 1f that s
the charge which the hon Member 1~
making, perhaps I may be inchined
to agree with him, But certainly 1t
is not a matter which can Be raised
as a privilege that this is. not a
memorandum,
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Therefore, 1 respectfully submut
that I have complied with the provi-
sions of the Act. In the memorandum
I have stated what is the present
state of affairs with reference to this
Commission's report, and there js no
question of misleading the House by
giving any wrong facts there. Tf
therd 1s a failure on the part of the
Government, the hon Member is en-
titled to raise 1t in any form he likes,
but cerfainly not as a matter of privi-
lege

it wy femd © Ty Wy,
a7 I NAT TETA FHVE Y WE
fmFary sZnFafrom o
gafm e 4 | o mE
ar tfEaE (1) P st s
fr 7z wod #oF frqy Tz d, AR
av g ogEr 37 oarz off £ oy
gt forar war

SHRI C SUBRAMANIAM: This
matter hag already been decided.
(Interruptions).

wt Ay @ weww wERW,
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gy fagramr 1 39 o2 (2) Fa
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iz (1) foo v1 wmwzd 2 f
qg afrm foe oz ot fmr @
FRart mraTt AETar g gafan
w71 a7 vrAnF fE cagv o A oYy
EAT % |
This 15 nol a memorandum of action

taken, this 15 a memorandum of
naction

SHRI S M BANERJEE (Kanpur)’
Sir, I want to make a sUbmission.
When this was raised as a privilege
motion, the report had not been lawd
on the Table of the House. Prof.
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[Shri 8§ M. Banerjee]

Madhu Dandavate made his conten-
tion on the basis of fhe news which
had come in the press.

He argued that this was not an
interim report but this was a report
which was full and complete report,
self-contained report, regarding natio-
nalisation of sugar industry. You will
remember that Mr. N. N. Pandey also
said this. This term of reference was
added to their other terms of refe-
rence. This was down because all
sections of the House, all hon. Mem-
bers who participated, demanded
nationalisation. On the basigs of this
specific demand made, this was 1n-
cluded. So. this was added on to
the other terms of reference and they
were asked to report. On the basis of
that, the Report was submitted. And
the only report which was sub-
mitted to the Government was
in 1973, Government should have
taken action. Government has delibe-
rately delayed the whole thing. This
is just to give free-hand to mill mag-
nates to do what they hke. They try
to convert the sugar mills into junk
and after they have extracted the full
profits only they will give it to the
Government. Mr. Subramaniam has
misled the House to this extent that
he called that report as intenim
report. That is a self-contained report
and the only report: thereforq due to
his omission and commission we con-
sider that what he said was mislead-
ing the House.

st swvwow Feg  (90%)
gt gy A # o fadzw s
AT F | uR A A IAW A
war # froE #w AT & oAmAe §
for o7 g fa=ave ¥<T 72 &, 97 WUEM
1970 ¥ afe7 Z97 91 W17 1974 &
TEQ A aaea PO drE ) ww
RS SRR LI AR L
T WA UM T AT W 2E vEr #
g a9 F 9 g aAHA
RE—w@ A A AT A7 & ——wrqAv,
% g vz Wz g fs g W foe

L}

Tt g a8, ow wr fref wda i
wrar § W wife g ¥ frar gar 8,
whg gt wrf e agr &
ATy g wrAT uTfeT 1 T ER AR AT
T w8

weqw wgg : wa fi AvE A
W og

Y wwe wave foy : wreee, &
argr g fF Ry FoE st wrly
Frfger

wow wgww Wi fedl adA &
AT H 7T oy AT FAE WY
AT T AT AA ST TR 21 AU,
oF IfqAFEa  carge 9 A S S OVEY
A m el e g

Minstmmwiaw: & 77 ¥
OAATT AT AT OII EIE L IA
u frarzar 2T AR TA T4 |
qYg ANAT & |

W WERW N AT " AAE-
TgF &1 AT aTr AT E 1 a3
a1 oF aTED "gAAT § )

MR. SPEAKER: Prof. Dandavate,
1 appreciate very much your point of
view

PROF. MADHU DANDAVATE:
Please don't depreciate it now.

MR. SPEAKER: I appreciate it. I
tried to know how it is a question of
privilege. Because, privilege is some-
thing you cannot make by far-fetched
meins. It 18 on failure of the Gov-
ernment. Now, he has taken the
interpretation in his own way and you
have taken it in your own way,—
according to the Action Taken Report
thig should have been included in the
Memorandum,—and he says, it includes
whatever up to that stage wag there
about the action taken.
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There arey no rules as to what
is the limitation for the action taken
on the whole or part of the report.
The whole thing I shall have to consi-
der sometime in the meeting of the
Rules Committee s0 that I may get the
time and the guidance on the action
taken report as to whether the action
taken is available upto the date of
presentation or is the action taken
has to be completed before the date
of presentation of the report.

1 have consider this in all its aspects.
The other day when I came before
the House I could not come prepared
Sir, I am mnow not in a position to
accept it as a privilegel At the most
it can be taken as a failure on the
part of Government. And, if it 1s
going to he a failure of the Govern-
ment, I shall have to consider in what
form 1t ie a failure of the Govern-
ment I shall discuss this with you
or some other Members and, in the
Rules Committee 1 must have some
idea before I could come with infor-
mation. I have not got any informa-
tion just now which will go down as
a precedent for the future cases A
number of such reports come. Some-
times the report 1s not ready for
want of holding some meetings
Earher also, vou know that in the
case of Administrative Reforms Com-
mission, we waited for their reports
for many years. So, let us drop this
at this stage.

PROF. MADHU DANDAVATE:
You permit me to say this.” You have
said that one has to make up his mind
sbout the stage at which tRe report
has to be given regarding the action
taken. I wish to point out to you
one thing. That is, on page 3, para-
graph 17, the report says that:

“We nced some time for examin-
Ing as well as deciding about the
subject of.. "

It means that this relates to nationali-
sation of the industry, As far as that
is concerned&he report was submtted
about one vear back. You may consi-
der that ag an interim report.
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MR. SPEAKER: We must have
certain things definitely before us to
guide us for fhe future also,

PROF. MADHU DANDAVATE:
Unfortunately, when you say or when
vou feel that 1t is the failure of the
Government. the Minister does not
even have the courtesy to express his
regret, x ®

When 1t is a case of failure, the
Minuster does not say so. He says
that he can only talk about the facts.

MR. SPEAKER: In my own opi-
niwon, 1 want to know at what stage
it can be regarded that action taken
has anvy jusification.

PROF. MADHU DANDAVATE:
The Minster is trying to ridicule by
trying to say that he is concerned
with the facts. He does not even
regret for the failure.

MR SPEAKER: There may be
some genuine difficulties,

1204 hrs.

[Surr DingsH CHaANDRA GoswAMI in
the Chair]

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I raise matter
regarding the rape of one minority
girl who was taken away from the
custodian of Calcutta and who was
raped by a local person....

MR CHAIRMAN: Now, Papdrs
laid on the Table. Shri Shastri.

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRIY rose,

SHRI JYOTIRMOY BOSU: Sir, let
me complete what | want to say.

MR. C